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Open C011[rt 

CENTP~L ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD . 

Allahabttd t his the 18th day of Augus t 2000. 

Original Application no. 1225 of 1992o 

Hon ' b l e Nr. S . K.I. Naqvi , Judicial Member 

P.on ' ble Mr . M.P . Singh , Administrative ?-'!ember 

Mahadeo Frasad Shastri , 

S/o Late Chha t a r P r a sad , 

R/o House no . 3H/2 Old or 57 , New Sheo Kuti , 

Mahadev , Al lahabad . 

• • • Apl:-'licant 

, 

C/A Sri .~ ._ :K . P . Srivastava 

Versus 

. . 
lo The Union of India ~1rough Director .. ~ . 

' Genera l Pos t/Secreta ry , Depa rtment of 

posts , Govt . of India , l'~ ew De lhil.. .. / 

2 . The ~irector General Posts , Dak- Dhawan, 

San s ad Marg , Ne"·' Delhi o 

3 . The Chief Post Master General, Biha r 

Circle , Patna .. 

4 . The Post Master General Muz a ff a rpur Region , 

Muzaffarpur. 

C/Rs . Km • . Sadhana Srivastav?a 
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Hon ' b l e Mr. S . K. I . Naqyi , Member-J . 

Shri ~ahadeo Prasad Shastari woke up 
~~~ 

afte r retirc>ment.ltha t he vJc.s denied due promotion 

when he was in se rvice in the year 1987. His 

main g rievance is that vide annexure A- 2 his 

j uniors h ave been promoted ignoring h is claim 

to the l:JOS t. 

Respondents h ave contested the case 

and fil e d Counter Affidavit, ma inly on the g round 

thc.t the r eferred promotion in the year 1987 wa s 

only an ad- hoc arrangement and j unior to the 

appl icant ha d to be given ad- hoc promotion becaus e 

at tha t time the appl icant was under clouds of 

departmental ~roceedings . 

3 . Hea rd l ea rned counsel for t~~ riva l 

contesting pa rties and perused ~1e records . 

We fi nd that the relief clause i s very 

v : gue and seeks declaration for promotion of app-

licant from Cl~ss II cadre to Class I cadre without 

specifying the post which is class ified with these • 

cadres . Therefore , this relief can not be grante d 

not onlytb'~nJ-Y.ague but a lso on the ground tha t p~:fVY' 
the declaration f or promotion bl' the T .ribuna l shal-l t?~ 

a..~ c-~ . 
not be acceld eed under the present l egal position . 
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5 . The cl aim of the applican~ f r.:li l s on the 

ground that he has come up s eeking relief in the 
c:::\4.C.~ 

yea r 1992 for which c ause of a c t i on ~to him 
--?a-' 

in the yea r 1987 . For this del ay the re is no 

expl an a tion in the O. A. 

6 . On merit a l so the case of the applicant 

is not susta inabl e because the promotion of Sri G. s . 

Kuju~ vide annexure A- 2 on April 1987 was only 

temporary and on adhoc b a sis and it was clarified 

there in that the promotion , viae tha t order ce£id ~ 
c .-. 

not~ entitle,: Sh ri ~ujur to cla im any seniority 

on that count . The r e spondents have clarified the 

position tha t inspite of Hr . Kujur being junior to 
• 

the appl icant he ha d to be promoted bec ause a t that 

time the applicant was facing departmental proceedings . 

7 . Fo r the above , we find no me .tit in the O. A. 

which i s d ismi ssed accordingl y . 

8 . There sha l l be no order as to costs . 
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